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Copy of the application has been- given

to the respondents today.

The impugned order if not already
implemented is stayed till 20.1.89. |
" List for admission on 20.1.89.

M.P;13289 EOUdispén§e€Witﬁ'prqduction
of impugned order heard,
M.P. 14/89 -
AZ,?§‘ Respondents iwto 3 are directed
to produce the impugned order.:

allowed.
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It is stated by the respohdentsvthat
the impugned order has already been
implemented. Therefore, the guestion of
granting any interim relief does not ,
arise. | ’

Respondents further indicate that

- copy of the im@ugned order is filed.

Heard, Admit. Respondents to file

" reply within five weeks with copy to the

counsel for the applicant who may file
rejoinder if any within three weeks
thereafter with copy to the counsel for
List before DR(J) for

completion of pleadings on 17.3. 89.
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o - &85, Time till 2.8.89 granted to file
Ny , ' reply by R.1, 2 & 3 as prayed for,
R4 : mwhe ot Sers '
A pexr o~eler FF-7-7- &%
Lrmee HAr Covree adowy 7.7.89,
Rrr Mis - bean b‘urrma’mff TWZ
T2 ol _/promz&m/? - 59* I
r2/p oo RI-3 None appears for the appligantJ _
KE L ~whbe 9. R.1=-3 are represented through
) counsel. Correct address of R.4 has
- not been furnished so far. Time
ng till 31.8.89 granted to file reply
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cpns of R.4 as a last chance. o}
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T ) g R.1=3 are represented through counsel.
. . Correct address of R.4 has not been
st - T furnished so far. Time till 29.9.89
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None appears for the éppliéant.
R.1-3 are represented through counsel.
The correct address of R.4 hasnot
been furnished bty the applicant soc far
in spite of 3 adjournments granted for
the curposs. Hence, sosted before the
court for orders on 10.11.89, '
: , 2909.89.
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The learned counsel for the respon-
dents states at the Bar h -
< ) on the basis of
Q-cw Cravmwrawe_a s d the instructions that she has received, that
am 2.9.0-%0 1‘:}16.3 applicant has since leen posted to
Cullc?n as prayed for by him in the main
| rO/Q application. The learned cours el for the
‘ '5Q§{ applicant states that he has not been
' antacted bylthe applicant. Inthe ciraim-
stanCes we close this aprlicati
e infructuous, ' P arion as
e e —
(A.v.Baridasan)

(S.P.Mukerji)

Judicia} Member Vice Chairman



